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 IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

IN ITS COMMERCIAL DIVISION
CONTEMPT PETITION NO.16 OF 2022

IN
COMMERCIAL APPEAL (L) NO.25945 OF 2021    

WITH
INTERIM APPLICATION (L) NO.22585 OF 2022

WITH
INTERIM APPLICATION (L) NO.22583 OF 2022

WITH
INTERIM APPLICATION (L) NO.7802 OF 2022

WITH
INTERIM APPLICATION (L) NO.10284 OF 2022

WITH
INTERIM APPLICATION (L) NO.14383 OF 2022

WITH
INTERIM APPLICATION (L) NO.15939 OF 2022

WITH 
COURT RECEIVER’S REPORT NO.94 OF 2022

IN
CONTEMPT PETITION NO.16 OF 2022

 
Axis Finance Ltd. ….Petitioner 

          V/s.
Orbit Ventures Developers & Ors …Respondents

----  
Mr. Venkatesh Dhond, Senior Advocate a/w Mr. Rashmin Khandekar with
Mr. Nishit Dhruva, Ms Khushbu Chhajed, Ms Niyati Merchant and Mr. Yash
Dhruva i/b MDP & Partners for Petitioner

Mr. Firoz Bharucha a/w Mr. Kiran Jain, Mr. Duj Jain, Ms Hita Chandrana
and Ms Mehak Jain i/b Kiran Jain and Co. for Respondent Nos.1 to 4

Mr. Premlal Krishnan a/w Ms Rehmat Lokhadwala and Mr. Prashant Bothre
i/b Pan India Legal Services LLP for Applicants in IAL/10284/2022

Mr. Rishikesh Soni a/w Mr. Parag Samant for Applicant in IAL No.14383 of
2022

Mr. Karl Tamboly  a/w Ms Miloni Sanghvi and Mr. Rishikesh Soni i/b Omkar
Khanvilkar Law Chambers for Applicant in IAL No.22585 of 2022 and IAL
No.22583 of 2022.

Mr. E B Sivakumar, 1st Assistant to Court Receiver present.
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   CORAM  : K.R. SHRIRAM &
A.S. DOCTOR, JJ

    DATED   : 22nd JULY 2022
P.C. :                          
           
1 Paragraphs 11, 12 and 13 of the order dated 21st July 2022 read

as under:

“11 In the circumstances, we are not inclined to grant any
further indulgence to respondent nos.2 and 3.  By virtue of what
is  stated in  paragraph 10(iii)  and 10(iv),  of  order  dated 23 rd

March, 2022 (second order passed on that date), respondent no.
2 and 3 having committed repeated breach of the undertakings
given to this court, the order sentencing respondent nos.2 and 3
to  civil  imprisonment,  shall  come  into  effect  forthwith.
Respondent no. 2 and 3 be taken into custody forthwith.   

12 At this stage both Respondents undertake to this court
to surrender tomorrow morning at 10:30 AM.   Mr. Bharucha
prays for indulgence.

13 Stand over to 22nd July 2022, first on board.”

2 Mr.Bharucha states he is embarassed in as much as Respondent

No.2  and  3  have  both  absconded.   Mr.Bharucha  says  that  he  has  no

instructions of their whereabouts. Mr.Jain also says the same thing.

3 The Commissioner of  Police,  Mumbai is  therefore directed to

immediately take steps to trace the whereabouts of these two persons and

arrest them wherever they found and present them before this court. This

order should be treated as a non-bailable warrant against Respondent Nos.2

and 3. 

4 The Commissioner of Police to inform all Airports Authorities

and  Imigration  Authorities  in  India  to  place  a  lookout  notice  against

Respondent  No.2  and  Respondent  No.3  and  detain  these  two  persons
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wherever they found.

5 Petitioner  has  provided  the  details  of  bank  accounts  of

Respondent  No.2  and  Respondent  No.3.  Petitioner  to  inform  all  those

banks/NBFCs to freeze those bank accounts relying on this order. All those

banks/NBFCs  so  informed  by  Petitioner  shall  immediately  freeze  those

accounts including debit/credit cards, if any.  The details of bank accounts

of  Respondent  No.2  and Respondent  No.3  as  provided by  Petitioner  are

scanned and reproduced below :-

Bank details of Respondent No.2
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Bank details of Respondent No.3

Similarly Petitioner to inform CDSL and NSDL to freeze all the

Demat accounts of Respondent No.2 and Respondent No.3.

6 The details of Respondent No.2 – Rajen Dhruv and Respondent

No.3 – Hiren Dhruv are as under :-

Rajen Dhruv (Respondent No.2)

Residential Address – 901, Vastu Building, 
52 Pali Hill Road, Bandra (West), Mumbai 400 050.
Contact details – 9867169900 
Email- Id- rajendhruv@midcityinfra.com
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Hiren Dhruv ( Respondent No.3) 
 
Residential  Address  –  1101/1201,  Swaroski
Apartments, 16th Pali Hill Road, Khar (West), Mumbai
400 052.
Contact details – 98671 64400.

Their other addresses are as under :-

Orbit Ventures Developers, 
having its office at 2, Home Worth Apartment, 
Gulmohar Colony, 7th Cross Road, JVPD Scheme, 
Juhu, Mumbai – 400 049.

M/s. Mid-City Superstructures Pvt. Ltd.,
having  its  Registered  office  at  Shivraj  Heights,  4th

Floor, 14th Road, Adjacent to Rajkumar Jewellers, Khar
(West), Mumbai – 400 052.

7 The copies of passport, aadhar card and pan card of Respondent

No.2 and Respondent No.3 are scanned and reproduced below :-

Copies of passport, aadhar card and pan card of Respondent No.2 Rajen

Dhruv :-

Passport :-
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Aadhar Card :-
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Pan Card :-                                          
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Copies of passport, aadhar card and pan card of Respondent No.3 - Hiren

Dhruv :-

Passport :-
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Aadhar Card :-
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Pan Card :-
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8 Matter be listed on 25th July 2022, first on board.

9 All to act on authenticated copy of this order.

    

(A. S. DOCTOR, J.) (K.R. SHRIRAM, J.)
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